
HARYANA VIDHAN SABHA

, LlsT oF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF'THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
TUESDAY, THE 27THDECEMBER,2022 AT 11.00 A.M.

I. OUESTIONS.

Questions entbred in the separate list to be asked and answers given.

II. CALLING ATTENTION NOTICE

(i) Calline Attention Notice No. 17 regarding recruitment through Haryana Kaushal

notice given by Smt. Kiran Choudhry, MLA Rozgar Nigam in the State.

Callins Attention Notice No. 28 The Hon'ble Member may also ask a question at

notice given by Shri Balraj Kundu, MLA, the time of discussion on the Calling Attention
clubbed with Admitted Calling Attention Notice No.17. Notice No. 17.

Short Duration Discussion Notice No. 2. The Hon'ble Members may also ask a question at

notice given by:- the time of discussion on the Calling Attention
1. Shri Bharat Bhushan Batra, MLA Notice No. 17.

2. Shri Varun Chaudhary, MLA
3. Shri Aftab Ahmed, MLA

converted into Calling Attention Notice No. 42 and
clubbed with Admitted Calling Attention Notice
No. 17

(ii) Callins Attention Notice No. 20 regarding wrong data collected by the Government
notice given by:- in formation of new property ID.

1. Shri Bharat Bhushan Batra, MLA,
2. Shri Varun Chaudhary, MLA
3. Shri Subhash Deshwal, MLA

Calline Attention Notice No. 22 The Hon'ble Member may also ask a question at

notice given by Shri Jagbir Singh Malik, MLA, the time of discussion on the Calling Attention
clubbed with Admiued Calling Attention Notice Notice No. 20.

No.20.

Callins Attention Notice No.32 The Hon'ble Member may also ask a question at

notice given by Shri Neeraj Sharma, MLA, clubbed the time of discussion on the Calling Attention
with Admitted Calling Attention Notice No.20. Notice No. 20.

III. PRESENTATION OF SUPPLEMENTARY ESTIMATES (SECOND INSTALMEND FOR
THE YEAR 2022-2023 AND THE REPORT OF THE ESTIMATES COMMITTEE
THEREON THROUGH NEVA PORTAL.

(i) THE FINANCE MINISTER to present the Supplementary Estimates (Second

Instalment) 2022-2023 "

(ii) THE CHAIRPERSON, to presentthe Report of the Committee on Estimates

ESTIMATES COMMITTEE, on the Supplementary Estimates (Seeond

Instalment) 2022 -2023 
"



PORTAL).

1.

2.

Discussion on the Estimates of expenditure charged on the revenue of the State.

Discussion and Voting on the Demands for Supplementary Grants.

to move that a supplementary sum not exceeding

t13.20.000/- for Revenue expenditure be granted to the

Govemor to defray charges that will come in the course

of payment for the year ending 3lu March, 2023 in
respect of Demand No. 1-Vidhan Sabha.

to move that a supplementary sum not exceeding

{1.0.00.000/- for Revenue expenditure be granted to the

Govemor to defray charges that will come in the course

of payment for the year ending 3lu March, 2023 in
respect of Demand No. 2-Governor and Council of
Ministers.

to move that a supplementary sum not exceeding
<23.50"000/- for Revenue expenditure and

<1.00.00.000/- for Capital expenditure be granted to the

Governor to defray charges that will come in the course

of payment for the year ending 31" March,2023 in
respect of Demand No. 3-General
Administration/Electiops.

to move that a supplementary sum not exceeding
<3.00.000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course

of payment for the year ending 31tt March, 2023 in
resnect of Demand No. 5- Home/Prisons/flome Guard
and Civil Defence/ Administration of Justice (Hieh
Court/Prosecution/AGOTllesal Services
Authority).

to move that a supplementary sum not exceeding

368"07.00.000/- for Revenue expenditure and

<8.09.60.000/- for Capital expenditure be granted to the
Governor to defray charges that will come in the course

of payment for the year ending 31tt March,2023 in
respect of Demand No. 10- Mines and Geoloev
/Asriculture/ Horticulture/Animal Husbandrv and
Dairy Development/Iisheries/ Forest & Wildlife/
Ecologv and Environment.

to move that a supplementary sum not exceeding
<2.00.000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31" March,2023 in
respect of Demand No. Ll-Food and Supplies/ Co-
operation.
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Demand A MINISTER to move that a supplementary sum not exceeding Supplementary
No. 12 <345.01,00.000/- for Revenue expenditure and Estimates

<30"00.00.000/- for Capital expenditure be granted to 2022-23
the Governor to defray charges that will come in the (2nd Installment)
course of payment for the year ending 3lst March,2023 Page 25-30
in respect of Demand No. l2-Education
(Hieher/SecondarvlElementary)/Technical
Education/ Women and Child Development.
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to move that a supplementary sum not exceeding

<3.00.000/- for Revenue expenditure be granted to the

Governor to defray charges that will come in the course

of payment for the year ending 3lu March,2023 in
resnect of Demand No. l.3-Snorts and Youth Welfare/
Art and Culture/Tourism.

to move that a supplementary sum not exceeding
{1.00.000/- for Revenue expenditure be granted to the

Governor to defray charges that will come in the course

of payment for the year ending 3l't March, 2023 in
respect of Demand No. 14-HeaIth/DMER/AYUSIU
ESI/T'DA.

to move that a supplementary sum not exceeding
{3.00.000/- for Revenue expenditure be granted to the

Governor to defray charges that will come in the course

of payment for the year ending 3l't March,2023 in
respect of Demand No. 15- Labour/Emplovment/Skill
Development & Industrial Training.

to move that a supplementary sum not exceeding
{3.00.000/- for Revenue expenditure be granted to the
Govemor to defray charges that will come in the course

of payment for the year ending 31't March, 2023 in
resoect of Demand No. 16-Welfare of SCs & BCs/---r--- -

Social Justice & EmpowermentAilelfare of Ex-
Servicemen.

to move that a supplementary sum not exceeding
<208.69.00.000/- for Revenue expenditure and

<350.00.00.000/- for Capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 3 ltt March , 2023
in respect of Demand No. 17- Buildines and Roads/
Transport/ Civil Aviation.

to move that a supplementary sum not exceeding
<1.00,000/- for Revenue expenditure and

<148.00.00"000/- for Capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 3l't March,2023
in respect of Demand No. 18- Information and
Publicitv. Electronics & Information Technologv.
Printine & Stationerv.

to move that a supplementary sum not exceeding
<130,01.00"000/- for Revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31't March,2023
in respect of Demand No. 1.9-Irrieation/Industries &
Commerce/ MSME/Supplies & DisposaUPower and
Renewable Enerw/Science & Technology.

to move that a supplementary sum not exceeding
<100.07.00,000/- for Revenue expenditure be granted to
the Govemor to defray charges that will come in the
course of payment for the year ending 31't March,2023
in respect of Demand No. 20-Urban Development
(Town & Countrv Plannins/ Urban Estates)/
Local Government (ULB & Fire Services)/ Rural &
Community Development (Rural Development/
Development & Panchayats)/ Public Health
Engineering.
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l.

CHANDIGARH:
THE 26rH DECEMBER, 2022.

LEGISLATIVE BUSINESS.

(Bills for consideration and passing)

The Haryana Shree Mata

Bhimeshwari Devi Mandir
(Ashranl), Beri Shrine Bill,
2022

The Haryana Panchayati Raj

(Amendmerrt)8i11,2022

The Haryana Rural

Development (Amendment)

Bill,2022

The Haryana Enterprises

Promotion (Amendment)

Bill,2022

The Haryana Legislative
Assembly (Salary,

Allowances and Pension of
Members) Second

AmendmentBill,2022

The Faridabad Metropolitan
Development Authority
(Amendment) Bill,2022

The Gurugram Metropolitan
Development Authority
(Amendment) Bill,2022

A MINISTER to move that the Haryana Shree Mata
Bhimeshwari Devi Mandir (Ashram), Beri
Shrine Bill be taken into consideration at once;

Also to move that the Bill be passed.

A MINISTER to move that the Haryana Panchayati Raj
(Amendmen| Bill be taken into consideration at
once;

Also to move that the Bill be passed.

A MINISTER to move that the Haryana Rural Development
(Amendmen$ Bill be taken into consideration at
once;

Also to move that the Bill be passed.

A MINISTER to move that the Haryana Enterprises Promotion
(AmendmenQ Bill be taken into consideration at
once;

Also to move that the Bill be passed.

A MINISTER to move that the Haryana Legislative Assembly
(Salary, Allowances and Pension of Members)
Second Amendment Bill be taken into
consideration at once;

Also to move that the Bill be passed.

A MINISTER to move that the Faridabad Metropolitan
Development Authority (Amendment) Bill be

taken into consideration at once;

Also to move that the Bill be passed"

A MINISTER to move that the Gurugram Metropolitan
Development Authority (Amendment) Bill be
taken into consideration at once;

Also to move that the Bill be passed.

RAJENDER KUMAR NANDAL,
SECRETARY.

2.

a

4"

5"

6.
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Ffrqrun fur*ff qra w'+ifr
(+ieilerf,) Glt]qrfr-, 2ozz.
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ERrqrun r{-{ET ffi ('fi'rifr
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rencr #tn fu Efrqrw * qrm fitsft ffi
.A / \ \^{Rr (enlrq), drft qqr *qEr fdtlffi q{ 

E<aa'

Bqrr frqr arcr;

zrc cfr r*nq *.tn ffr frF}r*, qTnH F*qr
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rkffir q,tn ffr oftqrqT .iqr+$ rra (dqiltrd)

f+ttrfr q{ qrad kdx fuqr;mr;

T6 efr wdrcr q*n fs'Et{fi qrfrd fsqr

aKrl

sr*ilcr qiH fcr Eftqrufl rJrffur f{fir€

(dfitra) Ethrfi T{ il$T krrr f+qr arc';

z16- eft rttilcr stn i+. Et}fr*. qrnrd Fsqr

EETI

n+tilcr stn ffr ERqrun ssq !ffi (+iqilerf,)

Er}+fr .r{ qra k{R t+qr arE';

qo efr rttffir +,ti fu fdqlirfi qrkd ffiqr

al(rl
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ft64, +16v'n*n ttuq) EEdq {qilErq fre}qm w
ilr;a Eqrt F+qr ;n<r;c

q6 efr e-{rilcr fitn fu Eftrfi qrnm fsqr
dIIrl

rtat?r #tt fr- eRqpn' qttrdrqrq ffdmrx

frEjT€ mfufi{ur ({i{hn) fu}+n q{ E{tr

f{ER fuqr sR';

q6 Bfr waTir +,:tt l4r Er}+fi qta fuqr

al(rl
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